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In the Rajasthan High Court

Case No : Criminal Writ Petition No. 987 Of 2023

Udai Lal @ Uda APPELLANT

Vs

State Of Rajasthan And Others RESPONDENT

Date of Decision : 19-07-2023

Acts Referred:

Citation : (2023) 07 RAJ CK 0067

Hon'ble Judges : Arun Bhansali, J;Rajendra Prakash Soni, J

Bench : Division Bench

Advocate : Kalu Ram Bhati, S.D. Chavariya, Anil Joshi, Rajat Chhaparwal

Final Decision : Disposed Of

Judgement

1. This petition has been filed by the petitioner aggrieved of rejection of his
prayer for being released on third 40 days parole.

2. Submissions have been made that rejection of petitioner’s application referring
to the rules of 2021 is not justified as applicable Rules would be the Rules of
1958, which were in force at the time when petitioner was convicted and,
therefore, the order impugned be set aside.

3. Learned AAG made submissions that a Circular dated 30.6.2023 has been
issued by the Director General, Prisons, Rajasthan Jaipur, inter alia directing that
in cases which are required to govern by Rules of 1958, they be decided in terms
of the Rules of 1958, based on which, the case of the petitioner has been sent to
the District Collector.

4. In view of the above fact situation, the petition filed by the petitioner is
disposed of. The respondent no.2 is directed to decide the pending application of
the petitioner expeditiously preferably within a period of three weeks from the
date of this order.
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